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0* HIGH COURT OF DELHI AT NEW DELI-ll

Noifi/G-2/Genl.-I/OC/SC/DHC
Dated 16.07.2024

' NOTIFICATION

In exercise of powers conferred by Section l39(b) of the Code of Civil Procedure
(Act V of 1908) as amended by Amendment Act No.l04 of 1976 and Section 333(l)(b) of
the Bharatiya Nagarik Suraksha Sanhita, 2023 and Section 3(2)(a) of the Oaths Act, l969,
High Court of Delhi has been pleased to appoint the following advocates as Oath
Commissioner in Supreme Court of India, New Delhi, for a period of two years from the
date of issue of this Notification or until further orders of this Court, whichever be earlier, for
administering oaths and affirmations to deponents of affidavits in accordance with terms
specified in paragraph S of Chapter l2-B, Punjab High Court Rules and Orders Volume IV
(read with Section 7 of the Delhi High Court Act, l966) and subject to the conditions laid
down in this Court's circular No. 332/Genl-ll/DHC dated l4/9/2001 containing instructions to
Oath Commissioners issued by this Court:- Y

Sl. No Name of Advocates
1. Mr. Gopi Chand
2. Mr. Sumit Kumar

. --_:_-_- -C“.7. _____&___\_
IE! wk;
W5 15 ’t’/\ BY ORDER or THE COURT._\a

gr"§:‘\\‘{*\t1ff‘
(Q'/

1 5 T - gd/_
/ (KANWAL JEET ARORA)

jrmgx , g REGISTRAR GENERAL

- sf R oi >4 Ht pl» O A
‘P Endst; No. 3981-84/G-2/Genl.-I/OC/SC/DHC Dated 16.07.2024

1 (

Copy of this Notification and copy of instructions dated l4.09.200l forwarded toi-

1. The Deputy Registrar (AG), Supreme Court of India, New Delhi for information and
necessary action. Applications alongwith enclosures received vide letter No.
F.No.l38/OC/2024/SCA(G) dated 05.07.2024 are also retumed herewith.

‘/2./\The Principal District & Sessions Judge (HQs), Tis Hazari Courts, Delhi. for
information and necessary action.

3. The President, Supreme Coun Bar Association. Supreme Court of India, New Delhi
with the remarks that these advocates will work as Oath Commissioners exclusively

(5"3\7 in Supreme Court of India, New Delhi.
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4. The Oath Commissioners concerned (through the Deputy Registrar(AG), Supreme

Court of India, New Delhi), with the direction that the Oath Commissioners will
send specimen of their seal to the Registrar (Genl.-Admn.-I), High Court of Delhi,
New Delhi within a week. The Serial No. allocated to them should be incorporated in
the seal and no seal except as prescribed in the instructions should be used. They are
also directed to ensure that the age of the deponent is invariably indicated in the
affidavit alongwith the name and parentage of the deponent:-

Sl. F Name and Address of Oath Commissioner
No.

Mr. Gopi Chand S/o Late Shri Jaikaran R/o H.No. 80, Sadullapur, Gautam
Buddha Nagar-203207 (U.P) Enrol. No. D/2035/12, Telephone No.
9711776625, 9953163825 (Sl.No. 27/2024)

Mr. Sumit Kumar S/0 Shri Rakam Singh lUo Khasra No. 1000. Gali No. 10D,
Jagatpur Extension, New Delhi-110084 Enrol. No. D/3498/2018, Telephone
No. 9958266282 (Sl.No. 28/2024)

It is also made clear that the Oath Commissioners shall attest the affidavits only_ in the
presence of the deponent and if any Oath Commissioner is found attesting the
affidavit_(s_)_ in absence of the deponenjtighpisg/her appointment as an Oath Coninmissioner
will be terminated forthwith and strict action will be taken against hing _her.@/lg-

(S.P. Gupta)
Deputy Registrar (Genl.-Admn.-I)
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_- N0.332IGenl.-iiIDHC

h Dated 1410012001
An Oath Commissioner is given a commission under the provisions of Section

139 of the Code of-Civil Procedure. 1908. Section 297 of the Code of Criminal
Procedure. 1973 and Section 3 of the Oaths -Act, 1969 tor attesting affidavits
for judicial proceedings only. An Oath Commissioner cannot attest an
affidavit which is intended to be flied for administrative purposes or before an

executive authority.
An Oath Commissioner is appointed tor a particular period and for e particular

Court Complex. Helshe is expected to be available in that particular Court
Complex during the period of the commission. V
Oath Commissioners will mutually decide, In consultation with the Bar

Association of the Court Complex to which they have been appointed. the

place o'r places where they (or anyone of them) will be available for attesting

an affldevlt. '

The Bar Association of the oonoemed Court Complex shalt ensure that
adequate space is available to an Oath Commissioner for attesting affidavits
between 10.00 am and 5.00 pm on every working day.
At least one Oath Commissioner should be available for attesting affldavits at

the place or places designated by the eoncemed Ber Association between

10.00 am to 5.00 pm on every working day.
The Ber Association ct the concemed Court Complex shall ensure that all
Oath Commissioners adhere to the tlntlngs prescribed for their availability.

All Oath Commissioners are henceforth permitted to attest the affidavits from

their respective offices including Chambers within the Court Complex, while

maintaining the system of rotational duty in the designated Oath
Commissioners‘ Room. There shall be. at-least. one Oath Commissioner

available between 10.00 am and 5.00 pmion all working days in the Oath

Commissioners Room by rotation. However, attestation work shall not be

done within the precincts of the Court Buildings, including lobby area.

Consultation room. Bar room. library. Lawyers Canteen etc. These

instructions will be adhered to by Oath Commissioners in letter and spirit.

Between 10.00 am and 5.00 pm, every Oath Commissioner shall, while
attesting an affidavit at the designated place or places, maintain the dress

code prescribed by the High Court for practising advocates.

All Oath Commissioners shall (whether attesting affidavits at the
designated placets) or otherwise) maintain a register clearly giving the

Substituted vide Circular No.148IGenlIDHC"dated 21.02.2014.
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foiiowing:-

(a) Date and Serial No. of the affidavit.
I (bi Case No. for which the affidavit is being‘ attested. In the event of a new

case, the case number may be left blank.
(c) Name of the deponent.

(d) Name of the tatherlmother of the deponant.
(a) Address of the deponent as per the affidavit.

(t) Name of the person identifying the deponent.

(g) Signature of-the daponent.
(Note: The Address of the person identiiying the deponent should also be

‘ given - but this may prove cumbersome) .

Every Oath Commissioner shall maintain three rubber stamps as prescribed by the
High Court. These rubber stamps shall provide for the following:

(a)-blame of the Oath Commissioner in block letters.

(b);Number given by the High Court to the Oath Commissioner.

(o)'Period of of‘Ccmmission. "

(d) A statement that the Oath Commissioner has been appointed by the High

Court. -

(e) Space for the name, occupation and signature of the person identifying the

deponent.

(t) The name of the deponent.

(g) The name of the father/mother. of the deponent.

(h) The address of the deponent.
(i) Date and serial number of the affldavit.

(i) Space for the signature of the Oath Commissioner.
An Oath Commissioner attesting an affldavit shaii scrutinize the document as to its
correct fonn.

Where the deponent of an affidavit is known to the Oath Commissioner, he shali

append on it a certificate to that effect.

Where the deponent of an atfidavit is illiterate or is not conversant with the
language in which the affidavit is written. the Oath Commissioner shall, before
attesting the same. translate and interpret the contents of the aflidavit to the
deponent in the language known to the deponent and shall separately certify the

fact of hlslher having done so.

Where the deponent understands the language in which the affidavit is written, it is

enough if the Oath Commissioner certiflesthat the contents of the affldavit has
been duly read over by the deponent and that the deponent-has duly acknowledged

the same to be true and correct.
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15. Where the deponent is 8 'Pardanashin" lady she shall. unless she ls known to the

person attesting the aftidevit, be identified by e person to whom she is known and
that person shalt prove the identification by means of a separate affldevit.

-, 16. Every exhibit annexed to an affidavit shall be marked, initialled and dated by the

1

' Oath Commissioner before it is swom to or offlrmed. '

/ 17.“ The Regieterts) maintained by an Oath Commissioner shall be deposited alter
‘ X expiry of hlslher term with the District and Sessions Judge, or the High Court. as
if the case may be.

It is made explicitly clear to all Oath Commissioners that any violation of the above
instructions will result in cancellation of the commission given to an Oath Commissioner.

This circular is issued in supersession of the circulars dated 4' August, 1967.
No.61IGeni.IG.lJOCIiX.B.2 dated 7" August, 1973. No.111IGeni.liIG.l. Dated 8“ May,
1915. No.249 and 250IGenl.lG.I.!OCIDHC dated 22"! November, was and other
instructions issued from time to time and on the direction of the Delhi High Court.

_ sw-
ii REGISTRAR eeuarw.
-i i") Vida orders dated 1a.o1ao11 otthlo Court Clause 11. is re-produced as um-

’ “Tm R'9|°f9ft$) mlllihlnsd by an Oath Com
. ‘ I - rntosioner shell be depegimy .¢

1 _ the end of each Calendar Year with the concemsd District and Session;l tQ Judas. Registrar General of Delhi High Court and Secretary General of

O 3"Prome Court of India. as the case may be."
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